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I' 

J, tihe Cbaitmao of &be Committee on Private Memben' Bills ancl ltesolutions 
..._, been authorited by tlle Orammittee, -pretent on their behalf this thelr Rt't17'.leftmh 
:aepe«. 

2. The c.ommittee met on the 2nd March, 1965 for-
(l) Qauification and allocation (>{ time for discuasion of the following Bills :-

(I) The Constitution (Amendment) Bill, 1964 (~t of •ide Nt) by 
Shri y~ Singh. 

(2) The Constitution (Amendment) Bill, 1964 (.Amendment of article1 124 and 
220) by Sfn:i C. K. Bbattachatyya. 

(S) The o.pan.ies (AmendmeDt) Bill, 1965 (lN«titm of new section l SA a.rµ/, 
.aaentlment aj s«tion 29S $.} by Sb.ri Yasb,pal Singh. 

(lJ) Examination of the following Constitution {Am#DdmencJ Bill& under Rule 
294(1)(-> ef the Rules of~-

• (1) The Constitution (Amcn~t) Bill, 1965 (Amendment of ar:ticle1 105 
and 194-) by Shri Sivamurthi Swami. 

• (2) The Comtitution (Amendment) Bill, 1965 (Amendment of arlicles 15 and 
16) 1Jy Shri En Sdhtyan. ' 

• (5) The 0..tituuon (AJnemhuent) Bill, 1965 ~~t of Of'lick l~) by 
Shri S. M. Banerjee and others. 

c:.a.....slll'ICAllnOl'I AMD A~TION Of" TIME ·TO BILLS 

5. The Memben concerned had been imited to present before the Qnnmittee their 
View• on their Bills. Shri Yaahpal Singh (who is also a member of the Committee) 
attended the sitting. 

, 
4. After comidering all aspects of tlae BWt. tile c.a.nwttee pllCIR all the three 

Bills in atcgory ll' and ~ded .aJlor.atigp of U. :to them u i~ted below:-. 
ft) The -Oomtitution (A~M1me11t) BiH, t964 (A~ 

of a.rrit:le 568). I hour. 
(2) 'Ibe Camtitudon ~lldmcnt) Bill, 1964 (Amendmmt 

6f articles J24 and 220). l .hour; · 
(!). The Oolnpaniea (Amendment) Bill, 1965 (lmntiff of 

· .,.nu #diem tM mul omentlmmt of nnion 29~ dk~). 1 hour. 

Ex.AMINA'nON OF TH!: CoN$'ITl'VTJON (A.MltNDMmfT) BILLS 

5. The Members who had given notices of the Bills and representatives of the 
Miniatries concerned with the Bills had been invited to be pretent at the sitting. 
Sarvuhri Era Selbiyan, M. Elia, Dr. R.anen Sen and Shrimati Renu Obalravartty 
attended the sitting. . The repn:tefttatives of the Ministries of Law and Rome Affairs 
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6. The Committee comidered the Billa and the reactions of. the Go\temmeot thereto. 
The Committee 1niv«l at the fellqwing' findings as a result at theh examination of. the 
Bills:-

I ~ ••I i 

Findings of the Committee 

(I) The Constitution {Amendment) Bill, 1965 (A~ndment of articln 105 
antl UH) by Shri Sivamutthi Swami. 

, The Bill l<Mlght to amend articles 105 and 194 o( the C.OOStitution, in punuance of 
tbe recommendation of the Cnnference of Praiding Ofticen of Legitladve Bodies held 
in January, 1965 with a view to clarify the powm, privileps and immunities of 
Legillausm, their memhen and the Committees thereof. 

After bearing the representative of tile Ministry of Law and considering all upects 
of the matter, the Committee recommended that the Member might be permitted to move 
for leave to introduce the Bill. 

(2} The Conatitution (Amendment) Bm, 1965 (Amendment of artick1 15 o.nd 
16) by Shri Era Sezlti)'an. 

The Bill llOUght to amend articles 15 and 16 of the Constitution with a view to provide 
statutory safeguanb against discrimination between citizent~ on groun& of language in 
matten relating to employment ac appointment to any office under the State. 

AfteT contidering all upecta of the matter, the Committee recommended that the 
Mem.J>er might be permitted to move for leaff to introduce the Bill. 

(3) The c.omtitution (Amendment) Bill. 1965 (A.mnulment of articlt 120) by 
Shri S. M. Banerjee and others. 

The Bill IOUght to amend article 120 of the Constitution with a :riew to proricle for 
the use of all the languages apedfi.ed in the Eighth Schedule to ·tilt! Constitution for 
tra111action of business in Parliament, imtead of Hindi or Englilh alone. 

After considering all aspects ol. the matter, the Cammittec recommended that the 
Members might be permit&ecl to move for leave to intrOdutt 1 the Bill. 

REOOMMDIDATIO!iS 

7. The Committee recommend tbat-
(i) the categorilaUoD and allocatioo of time to Bills aa mown in paragraph 4 

above be apad to by the House; 
(ii) Sarvuhri Sivamurthi Swami, Era Seibfyan and S. M. Banerjee and odlen, be 

permitted to move for leave to introduce their Constitution(~) 
Billa. 

'NPI lb:.uu; 
MMcla 2. 1965. 

- S. V. KRISHNAMOOll THY llAO, 
Chairman, 

Committee on PriwM Mnnbn'r 
Bills 1mtl 1tesoluti0ns. 




